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1. In terms of the order dated 18.04.2024 the
Chief Secretary of the Government of West Bengal was
directed to nominate a Nodal Officer who was required
to coordinate of the meetings of the committee and
there was also a direction for a report to be filed as
regards the progress of the matter.

2. The learned Advocate General appearing for
the State submitted that on the next hearing date a
report will be filed by the Nodal Officer after taking

appropriate instructions from the committee.



3. Let the same be done by the next hearing
date.

4. The learned senior advocate appearing for
the petitioner in WPA(P)/237/2023 submitted that this
court in its order dated 06.06.2023 has recorded one of
the prayers in the writ petition wherein they sought for
a direction upon the 2™ respondent to immediately
start the implementation of the Schemes under
MGNREGA within the State of West Bengal upon due
sanction of funds as required by law.

5. It is the submission that for nearly two
years no jobs have been allotted, as a result of which,
the people are suffering.

6. The learned Advocate General seeks time to
get specific instruction in this regard.

7. It needs to be pointed out that the
implementation of the Scheme cannot be withheld for
the reason that an enquiry is being done with regard to
the payments made to the certain beneficiaries which is
now being enquired into as regards any irregularity or
illegality.

8. Therefore, the respondent State shall
clearly understand the dichotomy. Past actions have
been enquired into and the same will be taken into the
logical end but in the meantime, the provision of the

scheme should be implemented as it is for the welfare



of the public, more particularly the persons who are
within the State of West Bengal.

9. The learned Advocate General is directed to
get appropriate instructions from the competent
authority in this regard and the report shall be filed in
the form of affidavit by the said authority.

10. The learned advocate appearing for the
State in WPA(P)/376/2024 and WPA(P)/157/2024
submits that the papers in the writ petition have not
been served.

11. The learned advocate for the petitioners
disputes such submission.

12. In any event soft copies of the writ
petition along with the annexures be served on the
learned advocate appearing for the State in both the
writ petitions.

13. The learned advocate appearing for the
Prodhan/private respondent in WPA(P)/376/2024
submitted that the documents which were furnished by
the petitioners have not been annexed in the writ
petition.

14. We grant leave to the Prodhan/private
respondent to file a compilation containing all the
relevant documents which they propose to rely upon.

15. Leave is granted to the respondents to file

their affidavit-in-opposition, if they so desire.



16. The above directions be complied with on
the next hearing date which we will assign sometime in
November, 2024.

17. However, only with regard to the aspect as
to whether jobs have been provided or not as per the
scheme, the learned Advocate General is directed to get
appropriate instructions and report before this court.

18. List WPA(P)/237/2023 alone on 3™
October, 2024 under the same caption. The remaining

matters will be listed on 14™ November, 2024.
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